"1"'O'rd'cré Sheetu.yernees @4? b

| CEN'I‘RAL ADMINISTRATIVE TRIBUNAL o V.
TGUWAHATIBENCH
GUWAHATI-05 |

(DESTRUC)I‘ION OF RECORD RULES 1990)

S INDEX

ooooooooooooooooooo

4, O.A.iwne. o %/?ﬁﬂl Pg.{ to»@? R

's EP/MP. R

| 65 RaA/‘C.'P ooooo .on; oooooo 1e000cstreere ’90-0:.0 oooooo 041 ..... Pg'noooroun_ﬂco@occnutOooo'

I (XXX COOOOO0.000Q‘tOOOQ.OO s8c000essese
SO0500000000000000000000000000000¢ 80000 t000

0000000000000

.
' . . . oy . . . .
$000000000000000000000000000000000000000000000¢ pgco' 0000000000 oiioioiooootOOof’.tcoo.ooolbooogo
. f . . . R ) .

' 90Rep1y lllllll OCNO.I‘ 00000 ﬁ"'_“‘t'lICO‘OIOO.OOQOOO- llllllll .Olpgltol0.000'000!'000000000OtOOQ.OOCOOO..‘!'.OO“‘.. :

: 10. Any-‘-o‘thex_" Papcrs s

o l\f\\%emo Of Appearanceu ;‘).'6 [ X] -‘o . | sote "v:oc ".,. [XXXLX]

12, Additional Affidawt

...‘.. ......... asseresnse teeesssecer pg.....l.;0._‘0..'..f....’.to...'...‘....."..

L
7y

ooooooooooooooooooo A A A R A Y Y P P Y Y YT Y

-~ 13. Wntten Arguments....-,.' ; ~ ,

15, Amcndmcnt Reply ﬁled by thc Apphcant.

............... 0000000000000 0000000¢ l....'............ XTI YY) 0000

14, Amendement Reply by Respondcnts IR .....

|convuécécnouonu“nn

16 Counter Reply

. .
o'000000'_0001-_-!00'000ovloooooootlc010‘00!0'.0000000000‘.0 00000000000000000000000

SECTION OFFICER (JudLy

‘ . ‘ﬁ,ﬁiﬂ.‘

0000000t 0tany veestsnsriTorseseonconesniseseses
. .



s s

i ) N 1y

- oo ‘

i i

B '

FORM No.
] ’

tive T H Guwaha+1 Bench
ORD5R SiriglT

" APPLICATION yo, R
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learned
8pplicant,

The applicatj
Call fer the records,
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onis admxtted.

Issue notire a3 to uyhy the

der as prg
nat be Qranted,
ueeks. Mr. B .L.Pathak
C.G.S.C., accepts pn
of fespondents,

yed for shgj]
Returnab e by two

learnsg Addl,
otice gn behalr

. List gn 12,2.2002 for ordep,

e, e

Meamb er
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Vice—Chairman

vList °n 19.3,2002 to enable

“the Tespcndents to Sbtain necessary
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“ié.3.027”  Heard Mr. AJ.ihmed, learn=ad

counsel For the applicants and alsa Mr.

' '8.C. Pathak, learnsd Addl, C.3.5.C. for

mb
23.4.2002

bb
14 .5.,2002

bb

the Respondents.
Respondents are given some more
.time to obtain necessary instructions on
the matter and also the applicants..
List on 23.4.2002 for order., In
tha meantima,‘RQSponﬁents are directed
‘ not to make any recovery of DCRG Bill
from the appllcants till the returnable

‘date,

Vice-Chairman

Mr.A.Deb Roy, 1learned ¢Sr.C.G.S.C.

sappearing ion behalf of the respondents

!

_1%ghmitted that the matter can be heard at

: .

any convenient date and the respondents
‘ : _

shall produce before the Tribunal all the
i

necessary materials on the matter.

List  the case accordingly on

b—

Vice-Chairman

14.5.2002 fbr hearing.

Heard counsel for the parties. Judg-
ment delivered in open Court, kept - in sepa-
rate sheets{

‘ The applicatien is disposed of in
terms of the order. No.order as to costse

Ly
-;enht} V%kfi>a

|
|
Vice~Chairman {



CENTRAL aDi INISTRATIVE TR IBUNAL
GUWAHATI BINCH.

O'Ao/&o&a NOSO].8&19,'ZOIQ 2-1[- 29‘: & 24 Of 2002'

DATE OF DECISTON 14,5,2002,.....
e '

The Central Public Works Department

"t .. Junior Engineers’ Association & 11 Others.apprIcant(s)

i _Mr.A.Ahmed .« - - ADOVOOCATDTY Tyl g AR CANT(])
© VIZR3US ~
Union walndia“&uotherﬁg.d.q.,.,.".,.” RESPeriant ()

Mr.a.Deb Roy,Sr.c.c.s.c. &

i MrB:C.Patvhak, Addl.C.GS.C. Q‘ VECCATE e THY,

RRSPONLEN it .

WUAE TYNC'BLE MR JUSTICE D:N.CHOWDHURY, VICE CHAIRMAN.

CTHE U3 'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER.

1. thether Reporters of local PEPEL's may be allcwed to gee
the judiment » ‘
2. TC be referred to the R.porter or nct o

dlzther their Lovdshipe wish to see the fair

20py of ths
Jdgment ?

4. .hether the Judgment iz

£9 ke circulated to the Other
Benches ?

X o

nle Vice-Chairman.

o

{Judgment delivered by Hon'

R



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

original Application Nos.18, 19, 20, 21, 23 & 24 of 2002.

Date of Order : This the 1l4th Day of May, 2002.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR K. K. SHARMA, ADMINISTRATIVE MEMBER.

1.

The Central Public Works Department
Junior Engineers' Association
Guwahati Branch

Guwahati.

Sri Umananda Deori

‘Branch Secretary

The Central Public Works Department

Junior Engineers' Association

Guwahati Branch

Guwahati. . . . Applicants in 0.24.18/2002.

The Engineering and Drawing Staff Association
Central Public Works Department
Guwahati.

Sri Sachin Kalita

Secretary

The Engineering and Drawing Staff Association
Central Public Works Department

Guwahati. . . . Applicants in 0.A.19/2002.

The Central Public Works Department

All India Non-Gazetted Officers' Association
Guwahati Branch

Guwahati.

Sri Tapan Choudhury

Secretary

The Central Public- Works Department

All India Non~-Gazetted Officers' Association
Guwahati Branch

Guwahati. . « . Applicants in 20/2002.

The Central Public Works Department
Staff Association, Guwahati Branch
Guwahati. N

sri U.D.Rao

Secretary

~ The Central Public Works Department

Staff Association, Guwahati Branch
Guwahati. . . « Applicants in 0.A.21/2002.

Contd./2

%
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9. The Central Public Works Department
Class -IV Staff Union
Guwahati Branch
Guwahati.

" 10. Sri Joram Topno

Secretary

The Central Public Works Department
Class-1IV Staff Union

Guwahati Branch

Guwahati. . - « Applicants in 0.A.23/2002.

11. The Central Public Works Department
Mazdoor Union, Guwahat1 Branch
Guwahatl.

12. sri Narayan Singh
' Secretary
The Central Public Works Department
Mazdoor Union, Guwahat1 Branch
‘Guwahati. « - . Applicants in 0.A.24/2002.

By Advocate Mr.A.Ahmed (in all cases)
- Versus -

1. The Union of India -
Represented by the Secretary
to the Government of India
Ministry of Urban Affairs
New Delhi-110 001, '

2. The Director General. (Works)
Central Public Works Department
Nirman Bhawan, New Delhi-110 011.

3. The Additional Director General of Works
Eastern Reglon, C.P.W.D.
Nizam Palace, Kolkata - 20.

4. The Chief Engineer
North Eastern Zone
Central Public Works Department
Cleaves Colony
Shillong-3.

5. The Senior Accounts Officer
Pay and Accounts Office
N.E.Z., Central Public Works Department
Raj Villa, Malki Point
Shillong-1. « + « Respondents in all Cases.
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ORDER

CHOWDHURY J.{(V.C) :

The thematic contents of all these
applications are common and accordingly all these cases
are taken up for consideration together.

1. By Office order dated 7.1.2002 the respondents
authority passed a general order relaing to payment of
S.D.A. to the employees posted at N,E.Regioh clearifying
the sténd taken by the Department. The order itself
indicated that- reasoned order are to be followed
subsequently. Apparently there is no mala fide in the
impugned order and i£ will only be discernible if orders-

are - passed individually. Needless to state "+ &hat':

by’ numerous decisions by -thé Hon'ble Supreme Court as
well as CAT the policy of payment of S.D.A. is almost
settled. The respondents should assiduously adhere to the

policy guidelines issued by the Central Government from

time to time as well as the decisions rendered by the
Hon'ble Supreéme Court and the Tribunals.

2. We have heard Mr.A.Ahmed, learned counsel for
the applicants as well as Mr.A.Deb Roy, learned
Sr.C.G.S.C. and Mr;B.C.Pathak, learned Addl.C.G.S.C. for
the responaents at length. Mr. Ahmed, learned counsel for
the applicants brought our attention to para 4 of the
impugned order dated 7.1.2002. The order did not indicate
as to any steps of recovery was made. It is expected that
the authority shall adhere to £he policy guidelines
issued by the respondents vide order No.l4/l/91/EC-IV(C)
dated 14.2.99 on the subject Payment of éDA to staff
working in North Eastern Zone.

Contd./4

Y e e e
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Subject to the observations made above,.. the
application stands disposed of.
No order as to costs.’

Interim orders, if any“stand vacated.

@ Ny, ,_ , |
( K.K.SHARMA ) D ~ ( .D.N.CHOWDHURY )

ADMINISTRATIVE MEMBER — VICE CHAIRMAN

BB
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IN THE CENTRAL ADMINISTRATIVE TRIEUNAL,
BUWAHATI BENCH, GUWAHATI.

- (AN APFLICATION UNDER SECTION OF 19 ég THE
Eh . ' .
ﬁENTR@L ADMINISTRATIVE TRIBUNAL ACT

. £] B
S1985%)

4 ' . : v
l i ORIGINAL APFLICATION NO. ;2!) OF 26602,
- o -

' ’ The Central Public Works
i . D@partmmnt~8téff Association,
i i Guwahati .

¥ EHT S LG,

| The Union ﬁ% Tridia

| & Others o ~Respondents
i . ' :

) 1 N D E X
i A . B . "o

\ i Bl.Noe. Farticulars Fage Mo,
.

Application

W2 Verification
\ J o
I A

Annexurs- A
Annexure- B
a'“!&. )

famnesure— 0O

ﬁnn@xurém D
| 7 : Arnevure- F
Wnnexure- F
Anmesure- G

i ' Annexure— M
) ' ~

S

i 1. Arnesure-
il : . - . .
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IN

1 CENTRAL

»

‘;‘\!
o
|

BN AFFL

THE CENTRAL
! GUWAHATI BENCH,

ORTEINAL QPPLICQTIGN NG, 2

1

2]

1]

T A

TCATION UNDER SECTION OF 19 OF THE
ADMINISTRATIVE

4

)\

ADMINISTRATIVE

SUWAHATI .

TRIBUNAL ,

e
O

TRIBUNAL ACT 198%)

OF 2002 .

BETWEEN

The Central Fublic Horks

Department Staff Association,

Guwahati Branch, BGuwahati.

C8ri U D Rao,
Becretary,

The Central Fublic Works

Department Staff Asscciation,

Guwahati Branch, Guwahati.

) ~Applicants.
~AND- : ’

The Union of India represented by

the Secretary to the Government

%

ABffairs

of

India Ministry of Lrban

Mew Delhi~-1iQ@11._

The NDirector General (Works)

Central Fublic workes Department,

Nirman 1ie@is.,

Bhawan, New Delhi-

3

©
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=] The Additional Director General of
Works, Eastern Region, CF.W.Dey

Mizam Falace, Kolkata-20,

43 The Chief Engin@er;
Morth Eastern Zone,
Central Public ﬁdrkﬁ Department,
Cleaves Colony, |

Shillong—Z.

=1 The Senior Accounts Officer,

Fay and Accounts Office,

M.E.Z.,  Central -  Fublic Works
Department, Raja Villa, |

-Malki Foint, Shillong-1.

~Respondents.

DETAILS OF THE ARFLICATION -

11 FARTICULARS  OF THE  ORDER - AGAINGT vITH

CTHE AFFLICATION IS MADE:. .

This application is  made againast
impugned | order of stoppage arel recovery of

‘payment  of  Special’

Duty SAllowance, in Short,

2.D.A. vide OFffice Order No. 14/91/91 =G IV o

New Delhi dated @7-01-2007 issued by  the Office
of the Director General of wﬁrhag, Central Public

Works Department., MNirman Bhawan, MNew Delhi and

also  praying for direction upon the FRespondents

for continuation  of payment of - Epecial. Duty

Allowance to all members of the above

e
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A

| Association. (List of Members is enclosed at
i .

‘H. Annexure-A of this Original Application)
i -

i g e JURTEDICTION OF THE TRIRBUNAL

‘ ; The applicant declares that the subiect
‘4' . . .

| { matter of the instant application is within the

ol

‘ 1 Jurisdiction of the Hon'ble Tribunal

A3 LIMITATION

| . - The applicant - further declares that the
. .

subiect matter of the instant application is
within the Timitation prescribed under asection

21 of the Administrative Tribunal Act 1985,

‘ : 47 : FQCTE OF THE CAKE
f : " '

‘ ] Facts of the case in brief are given
| _

4.1 " That Yo humble applicants are
citizens of India and as “such, they are antitled
| I oto  all rights  &nd privileges guaranteed under

ﬂ the Constitution of India. The applicant No. 1
-0 is & recognized ARessociation. named as the Central
i Fublic Works Department Staff

i Guwahati Branch, Guwahati. The

fesociation,

applicant  No, 2

}mp,iig authorized to file this 'aﬁwlicatiﬁn‘-mn hehal §

g 0f the members of the Association.

Seee,
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‘ _ _ A impy of  list &+ the
- i

members of The
b , Central Fublic Worbs Deparitment Stafsf
| :

f Association, Guwahati Branch, Guwahati
| 4 . ’

Cis o annexed hereto | and the
;‘.1 . : ) .

AN 16

| marked as Anneusure—0,

N

B w2 That vyour applicante

>b@g‘ td ztate that
I as the grievances and reliefs prayed i this
‘ : application  are COmMmon , therefore, they ﬁray for
y ’ﬁ‘ grant of permission  under Section 415 (a) of the
ﬁ (. Cmﬁtral Administrativé Tribunal (Frocedure)

| rules, 1987 to move this application Jointly.

# I A hat  all the members of
! lf including the
i [ L .

the Association

applicant Np, 2 @are  serving and
| $ posted in different mf$ic§$ undere the
;ﬁ Qdmiﬁiﬁtrativé ﬁmntrml, o the Dir@atér» _Gwnﬁral
! d, orf Mﬁrkgg Central-: Puhliﬁ Woirk s Dwgartmehts Mew
i Delhi.

i

i_ 4.41 o That  the Government of  India, Ministery
| ] of Finance, Department of mxp@ﬁdituré grarnted
l | certain improvements and facilities to The
i { Central Bovernment Civilian Emplmx@aﬁ o f thﬁ.
! H )

k i Cﬁmtrgl Government ﬁérving Sin the  states  and
Union Territories of North Fastern \ﬁegium vigle
} P Office  Memorandum -Nmn 2B@14/T/BE-TY datéd i4m13m
{ i 1987, In' Clause~11 of thg said éf%ic@ memorandum
B g;_ﬁpacial" (Duty)  Allowance was granted to Central
{-'é vaernm&nt‘ Civilian | Emplovess, whio have all
_ } India T%aﬁsfer’ Liability at the rate of Re, 25%
‘ i ©f the basic pay subject to ceiling of Rs. 400/-

| i '

L |
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per month on posting to any station in the North

& ¥

Eastern Region. . The  relevant portion  of thes

office | Memorandum deated 14-12-1983 is quated

elow:

¥(iid) Special (Duty) Allowance
3
Central Lovernment Livilian  employee  who
have  all India Transfer Liability  will by

granted = a  Epecial (Duty) Allowance at  the rate

of Rs. 204 of basic pay subiect to a caeiling of
Rs. 4B@/- - per. month on Cposting to any station in

the Ndrth‘.ﬁazt Fegion. Such of these employes

who are  exempted from payment of  Income Tas,

will however not be eligible for  the .8

(Duty’)  Allowance, Special (Duty)  Allowance will

ke in addition o any Special pay and for

allowances already being drawn subject to  the

condition that the total ot  such

.

Special  (Duty)
Allowance plus Special Deputation {(Duty)

e 4
Ve

Allowance  will  not  evceesd  Rs 4@/~ per month.

Sbeciai AlTowance like -Spécial Compensatory

{FRenote Lowality Allowance, Construction

Allowance  and Froject  Allowance - will be  drawn

separately.

ATy Extract of MHfice Memorandum daFed

14“1?”}?8§ and  Office Memo dated @117

1988 are antiexed hereto and the  same

PR

‘

& marked A5 Anmnexure— B &

‘respectivelyu



| oo 4.l That after

| D%&kce Memorantdum dated

| : ot the aforesaid

Foeal authorities fopr

! Allowarce  in  terms  of

1 14-12-1983

} 1 ) 1983 as

. - the aftoresaid
h | -
' Criteria laid down

[1

b iperegx,

in  the

They demanded

(Duty) Allowance anc

Mad paid them.

i That another
.

l b No. 1102y /97-E

- issued by  the

11 (1)

Ministry of

Expenditure, Bovernment of
Special (Duty) " Allowance

N Government enployvess posted
- ,

- circular  payment of Epecial
i . .
o1 Celling Re,

It

109/~

ot has
is

pertinent to

circulars  of Special

mer td on

(Duty)

{was mention that Broup -0 &

Emntitled to  Special {(Duty)

| lIndia. Transfer Liability

\ [{Duty) Allowange.

are

order  F. - No..
\] ey .

Y] ? —-19 C.) 8 =
P :

issuance of

Association

payment of
ffice

ﬁh@_'appliﬁanﬁﬁg Toga, -

Association
o

accordingly

Mfice .
dated

Finance,

ithe Central Government Emnplovees
il . .

\ Annexure-D  is  the photocopy
[

VICEY 797-E

.Z;;--

¢ the aforessid

14-12~198% the members.

approached the

Gpecial  (Duty)

Memorandum Dated

the membors

fulfilled the

Office Memo dated ,14-

nayment of Special
[ i

the  authority

.

Memorandum  Na. F.

2R 1908 HWas

Repartment of

Tndia

axtended  the

to the Central

&t Siklk

ot

. In this

(Duty) Allowance at

also  been  withdrawn,

here that

in hese

Allowance

owhere it

I employes are not

Allowance.

CBut . al}

Wi have

Al

entifled to Special

of . office

11 (E) dated
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4,61 That the present applicants heg to
%taté that the members m¥ thies afmregaiJ
Association ara"ﬁadd}ed Cwith ALl India Transfer
Liability in  terms of their offar of &ﬁﬁﬂiﬂtmﬁﬂt

arel wiﬁh this sad ol liabiliti@ﬁ they Nave
reEceived tﬁé offer of appointment aﬁdi Joined ‘the
HEEVICS ot the - respondents., B@‘ it stated that,
most o of the | members of the Association on
rumbers of GUCASIONS AL being transferred
atside of 'tH@"Nmrth Ea%ﬁern Region. Therefore,
T applicants are in practice saddled with all
India TPahéfﬁW Liaﬁility ant  in  terms of Office
Memorandum dated 141319873 theay Are legally

entitled for grant of Special (Duty) Allowances,

Few coplies of trang.@r,f  paﬁt@ng -and

appointment are annexed _heretm and  the

same are marked as Annexure-F series.
4,7 That YL applicants ) further beg to
state that ~ the payment of Special {(Duty)
Allowance has  been gramtéﬁf to  the agplicanté by
the Rﬁﬁwondéntﬁv attar ﬁwimg zatisfied with all
the applicants. A1l the applicants  are legally
entitled ard eligibim for.  grant  of Special
Dty Allowance  in terms of - Office M@mmyaﬁdumi
tlated 14~1241?$3%' B1-12-1988 and Z2-B7-1998  and
accordingly payment of Special (Duty)  Allowance
has  been  continued  and paid to the members of

the aforesaid Bssociation,
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After that, the Respondent No. 2 issued
the MHfice Memorandum- Mo 1471 /90 /EC~TV &E)
dated 2@ 1999 - irecting the Chief Enginaérg
Central  Fublic Works | Repartment, Hmrth Eaétwrm-
Zone, Respondent No. 3 to také NECEsSBary a&timﬁ
for stoppage of Special (Dmty} Allowance to
Group © & D employess 'pmﬁt&dv in the North
Eastern Region, Central Fublic Works D@part~.
ment.  ~In the Office Memmrandum it hag-  been
stated that the Central Fublic Works Depart-
ment Group C & D employeess  are not eligible for
maymemt of Special {(Duty Allowancs becauﬁg
thedir transfer TLiability die  within 1o States,
that 1, Tiseven)  States of North Eastern
Ragion, West Bengal, Bihar, Orrissa, Qikkim and
pﬁrtv of Madhva Fradesh can not be treated as “ﬁll
ITrdis Transfer Tiability to- Fulfill conditions
for payment of Special (Duty) O1lowance.
an&ﬁure~F ig vth& photo  copy  of (ffice
Memorandum  dated 24-02-1999 .iﬁauad by
Respondent - Np. 3 t@‘ the Respondent No.
4,87 That vyour applicants beg to state - that
h,hming aggri@vad by the Annexure~F issusd by the
Respondent Neo & YO ‘awpliuaﬁtﬁ ancd similarly
- sltuated " Central - Public Nmr&% Departﬁ@ntA
dif%erant. Emplovees Associations filed Original
applicatimné .ng. F4/99  to 10B/99  befors thig
Mon bhle Central Administrative Tribﬁnalﬁ
Gu@ahati | Bernch  against thev impagried (MHffice

Memorandum dated 24-BE~1999, The Hom' ble
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Tribunal was pleased te  pass  an  interim  order

and  stayved the impugned Office Memorandum dated

Z4-B2-199%., The case was finally heard by the
t

Hom ' ble. Tribunal on 1918200, The Hon " bhle

Tribunai was - pleased to direct the Respondents

for reconsideration tof Office  Memorandum dated

24-Q2-1999 and WaES pleased o direct the

Fespondent to examine afresh the impugred Office
Memorandum dated 24-07-1999,

Armesure-G ie the photocopy of order

dated 28-04-1999 passed by the Hon'ble

Tribunal,

Annexure-H is the photocopy . of the

COmmon Judgment  and order dated 19-12-
. 2P0B passed By ~ the Hon’'ble Tribumal im
oA, No. 94/99 to 100/99,

1

4,97

That vour applicant begs to state that

most surprisingly the Respondents issled G

i

order - vide  No. 14721791 -EC IRVES NS dated Q7@ -~

AR which  is  almost similar to  the Dt fice

Memorandum  dated 24-B7-1999, In  this . Memorandum

Calso s the :REﬁpmﬁdQnt Ne. = without going through

the - case has  issued Impugned Office Memorandoum

stating  that Group © & D are not entitled for

.Spﬁcial - (Duty)  Allowance, Al though, in tact,

these employees are transferrad_ to North Fastern

Rergion from Folkata, Ranchi, Jammu, . Mumbai,

Ahmedabad, MNepal, Fatna, etc. which ére outside

of Morth Eastern R@gioﬁg

v‘
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Corder issued under Meme dated Q7-01-3007

— 16 -

Annexure~I  is  the photocopy  of  (Office

érder Noe  14/21/91-EC IV (D) dated §7-

@1-7007,

.

4.1@1 That  vour applicants beg to state that

the Respondents with a deliberate intention did
not  reviewed the earlier order dated 24-@2-1999
in spite of clear cut 5irect@on by  the Hon ' ble
Tribunal aricl passed the Impugﬁed Dffice

i M

Memorandum dated a7-gi--2ea2

\

4,111 That vyour applicants beg to state that

the Fespondents are going to discontinue &nd

-

recover  the payment of Special (Duty)  Allowance

to the members of the applicants’ Union in terms

of Office Mexmes N, 14721/91 EC/IV () 'New Delhi
dated @7-01-2002 from the pay bill of “January,

2002 and unter the circumstances finding ne
L8 W

aother alternative the applicants  approached ‘this

Hon'ble  Tribunal for  protection of rights  and

interests of the mmmha%%» af  the Union through

this — Original Application andl thig Hom " ble
Tribunal may be plessed to stay the iMp@gnmd
HE
interim measure  and  further be pleased to set

aside and guash the Office Memorandum dated @7
@y -2002 .

4.42 That  vouwr applicants submit that. they
have got reason to believe »that the Respondents
&g resorting the colorable exercise of poiwer
for 'diﬁgriminating épplicant% with - other

o

similarly situated persons.

e



1 and withowt Jurisdiction.

— 1i-

4,13 That YO applicants submit that the
action of the Respondents are mala fide, illegal
and with a motive behind, ©

4,141 That Yo applicants submit that  the
-action | of the Respondents by which the
applicants have been d@ariv&d of

“their
legitimate rights is arbitrary. It dis  further
stated that ‘khg Respondents have «acted with é_~ 
mala-fide. intention N ly to deprive the

applicants from their legitimate rightga

4,151 That  vour

applicants submit that the
action of tHe Respondents is.  highly illegal,”
improper, whimsical and also against the

policy
aﬁmpted by the Government of Iﬁdia,

4n1é3 That in view of the facts: amnd circum-
stances it is a fit case for iﬁt@r%er&nﬂe'_h? the
Hor“ble  Tribunal -to  protect the interest 0f  the
applicants.

. - ) '
4,171 That this application is filed boma
fide and for the interest of justice.

i

S, BROUNDS - FOR RELIEF WITH LEGAL
FROVISION: '

el For that, chie ta the above reasons
narrated in detail the action ot  the Respondents
is in prima facie illegal, mala—-fide, arbitrary
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Government

therefore,
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For  that,

o
in
1988
of

dis-continuation

grant

(f+ice

the
of
amd | 2%

India,

applicant

Maemorandum

Q72D
Mimistery

of

satis

{(Duty)

.

dated |1
iestied
C ik

“the

{Duty)

Allowance

in terme

of

impugried

Memorandum

provisions of law and is  liable to be et as

and guashed.

£

o]

dated

For

R7-B1 -2

1%

violative

that

fied the
Allowance
A1 21967
by T e
Fimaméeg
Special
Q%fig@

ot the
side.

S

having

the

applicants

fulfilled

all

the

criteria

laid

chown

by

the

e

‘hle

the
can

ary

Sadl

Special-

Sunremng

{Du

not - deny thé

jurisdiction.

Court  Judgment

ty)

zamse 1o

allowance,

the

towards

aranting

the

applicants

Reaponden

e

without

For that the Fespondents have paid  the

Special

(Duty)

Allowance

T

ﬁh@

applicants

atter

satisfied

Jith

being

fully

applicants

(Duty)

are

Allowances

eligible

thelr

[ ]

that

the

of

Special

for

payment

in

terms

oFf

Memorandum |

dated

1418~

i

FEzE

the

Office

Memo

Cdated

@i-12-1988

and

Office

anc

C2R-@7-200R

issued

hy

the

Ministry of Finance, Government of India.

Aa7-@1-E0e2

For that the impugned office Mema dated

is

contrary

to  the

decision

Cbf

Hon ' ble Bupreme  Court. The Hon'ble Apex Court in

their

{Duty)

Judgmendt

ﬁllqwanca

regarding

to the

payment

Central:

of

e

Special

e rimenl

Employess it was not anywhere mentioned that who

0 | o

the

2,

N



T

I : For that the

principle of natural justice.

e g

S.l@1 For that,  the

respondentes s

discriminatory with an

‘{%iﬁkﬁ‘“wjkéi—7 L
] -
I . '

— Iy

are posted from 12 States of Eastern Region  are
not entitled ) paymert of . Special (Duty)

cAllowance  and as  such the, Department. has iteelf

violated the Hon'ble Apex Court's decision. As

such,  OFffice Memo dated 07-01-2002  is liable o

b , For  that, the payment of Special  (Duty)

Allowance was not obtained by the applicants byy
any  fraudulent  means  but the' Respondents - after

finding them eligible, paid the Sﬁ@cial (Duﬁ%)
)

Allowance to the applicants.

ST © For that, Cthe members of the
appliﬁantﬁ’, ﬁﬁgqciaﬁimn - are Having préctiaally

ALl India transfer liability. As  such,

they are
legally entitled t@‘

diraw the Special {Duty)

Allowance  as  per Office Memorandum dated 14-179-

1983 and @1-12-1988 and 22-Q7 2002,

tose

order issued in  terms of
impugned ffice Memorandum dated B7-B1-2082 is
without  following any  established procedure of

i ]

For that, the Fespondents have violated

the Article 14, 16, and 21 of the Congtitution of

India.

action of  the
-1 arbitrary, mala~fide and

ill motive.



R

~ 10

malll For that,” in  any vigw of the
matter the action of the respondents are not
sustainable in  the eve of law and as well as-

fact.

The  applicant Craves leave e f this
Homble  Tribunal  to  advance further grounds  at

the time of haaﬁing'a§ this instant application.
& . DETAILES OF REMEDIES EXHAUSTED:

That there is no other alternative and
&ffiuacibu$ remechy avalilable to the applicant
except  inveking the jurisdiction of thi% Hon'ble
Tribunal under  Section 19 of the Administrative

Tribunal Act, 1985,

7 ATTERS NOT PREVIOUSLY FILED OR
FENDING IN ANY OTHER COURT:

That | the  applicdant  further declares

that he  has  not  filed any application, wirit

petition or  suit in respect of the subject
‘matter o f the instant application sfore Ay

other Court, authority, - nor any s h

application, writ petition  or  suit is  ‘pending

before any of ﬁh&ﬁ”

8. ' RELIﬁF'QQUGHT'FOW}A

‘M
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/‘j‘g‘—.

Under the facts and  circumstances

stated above - the apblicantﬁ mos b r@%ﬁect%ully .

prayed that ymuf Lordship  may  be npleased to
acmit this ﬂppiicatiwng call  for the records of
the ,caéeg issue notices to  the Respondents as to
why' the relief and relives sought  for by the
applicant may not be granted and after hearing

the parties and the cause or causes that may e

shown your Lordships may be pleased to direct

the Respondents to give the following relifs:

1

8.1 That - the Hor ‘bile Tribunal may e

pleased tm. declare that the ﬁemberﬁ o
Tl applicants’ Association/Union are
‘entitled. o ghraw the Gpecial (Duty)
Al lowance .iﬁ‘ terms  of O04fice Memo No.
SOQ14/3/83 E~-IV  dated = 14-12-8% aritd
Office Memorandum No. 20014716786  IV/E

TT(B) dated D1-12-88 and 22-07-1998,

1
RS
=

SN

The impugned Office _ Memorandum issued
under lwtter Mos 14/721/781 EC v New
Delhi dated @7-@1-20082 issued by the

Q%ficE' of the Director General of

Works, Central Fublic Works® Department,

i

be =et aside and gquashed,
8.3 That the Rﬁﬁﬁmndentﬁ may be directed +to
| continue the Sﬁ@cial'; (Durky) ﬁlimwance
to the - members cif the applicants
Association/Union in terms of MHfice
Memorandum dated 14-172-83  and dated @1-

1271988'aﬁd LE-@7 1996,




21

for
that
the

& 5

To pass any other order or orders as

deem fit and  proper by the Hon ble

Tribunal.

Cost of the Case.
fNTERIH ORDER FRAYED FOR:

The applicant - most F@Eﬁﬁﬁt?Ully‘ prays

. ! ) . . .
interim order frrom this Hon"hile Tribunal
the Hon'ble Tribumal may be pleased to stay

Impugned Oftice Order Neo. 14/21/91-EC IV(D)

dated B7-@1-2002 at Annexure-I.

- 187

111

127

ﬁppii;mtimn Is Filed Through
Advocate.
Farticulars of I,Pumué
I.,F'.,_Cl., MO ’jgss\q fzg
Date OF Issue 9o \, 26D 2.
Tesusd from G\AO«N\N‘X“‘ QQ b ,
. Fayable at (gcAu,uijQ i <

LIST OF ENCLOSURES:
i ﬁtated above . |

 ~Verification.

.e};-
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VERIFICATION

I, Bhri U D Rao, Secretary, The Central
Fublic Works . Department Staff Association,

Buwahati Branch, - Buwahati applicant Mo .

R

orf
this application aricl also authorized to sign
this verification on  behalt of other applicants
/members  of  the Association/Union  and verify the
statements made in the accompanying application
and in paragraphs ¢ .2/ 4 3/6‘ “lo / G\ — |

are  true  to my knowledge, and those made in
paragraphs Ly]/ Q'C\'hi(%)q-ﬁ are being matters of
records are trus to information derived
therdfrom which I h@lié?a to be true  and ﬁhméa
made in paragraph 5 are true to my legal advice
and  rest  are my humble submissions  before  this
Hon ' ble Tribunal. I havé ot suppressed any

material facts.

And T sign  this verification today on

this thﬁicﬁkday'm¥ January, 2002 at Guwahati.

ooty A,

Reclarant
LOINAL SECRET AR Y (NELY
C.PW.L ﬂm’}r Asnceintion (ELG
(C.p. /.0, Cumpi “x)

v \ '7’ .. .- .
" Bamunimaida;: Gus Caali 21

=
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LIST CF MEMBD(S | 44

e A et e e o s

bgpre, :

1,

9.

10,
11,
12,
13,
14,
15,

G.C.BORAH,HEAD CLERK
D,C,PAUL, U,D,C
U.D,RAD,HEAD CLEHK
BuMJOAS, LDG
T.K.DAS, IDC

MD, K,ALI,LDC

SAMIHAN SARKAR, 1OC

Liry

SUBSHAY SARKAR, 1DC

M. C.MEJHI, 1DC

P, C,WE0G, 1DC

$.BORDOLOI,DC

SMTX, ITI HAZAMIKA DAS,1DC
SMTI, CHAIDRAKALA JUTTA,UDC
SMTI, BIBHA SEI, LDC

SMITL, SWAPNA CHAKZOBARTY, 10C

16, SHTI, BANANI G{A&%BAHIY sr&m( )

17,

© 18,
19,
20,
C 21,

22,

. 23 ..“'4‘

24,

25,

26,

2L,

28,

' :Zs;e

30.
31,
32,
33.
34.
33,
36,
37.

38,

39,
40,
41,
42,

P, K.RAM(XLARY IDC

AJIT KUMAR DAs, wc
B.DEY wc

GAUI‘AM PARUL, 1DG

I1,J. meaoou Ibc ..
SeK, CHAKROBARTY uac :
P,K,DAS, WG .
G, N SAIKLL\ ch

L.R, I\QC.H.ARI UDC :
SMTI, JONAKE JONAKI BAR) UDC
S.DUITA CHOUDHURY ,LoC
SUAPAN MONDAL, LDG
N,G,DAS, LDC

J NDAS, LG

K. R, BORD,OFFICE SUPDT,
GoDPHASAD, JHT

ReK, ClAKIORAKE Y LOC
P,K,RAVA,ULC
J.C.UAS [ UbC

PRADIP SARKAR, LDC
PURILIMA SHARGA, IDC

J. K BAIDYA, STEMC(0.G)

D ROY BURKAN,STEO(SR,G)
SMTI, SAIDHYA SAHKAR,UDC
ANWAR HUSSAIN,ULC
SJKOLASEAR [ STEIL(C, )
AJE( THAKUK, LLC

J.P. 8000, LuC

3
PILDLP STtz .bi, Lot M

S



P SNEREIEEERIE LY .
s

Bl 7 i et

, s st A aes

Pagu-ﬁ,a_ __t:?_.

46, S A, LaSKAR, LUC
47, S.C.SAlA, LG
48, R.C,MOMIAL, LuC
49. S,SaHA, DG
50, G.C,D/\S’UDC
51, PRANAB ROy, 1DC
52. S,K, CHUUDHURY, 1DC
53. D.n, BASU:\IATARY, Lo
54, J, BASUMATARY, LDC
58, D.C.sATKIA, UOC
56, M,C.D/\S,UL)C
97+ N.C.HOMJAL, DG
58, L, BORO, Lb¢C
59. S.DUTTA, LG
60, M, SUTRADHAR, LDC
61, N.IAS!’AR,IDC
62, N.SINGH, 1nC
63, U.C.DAS, HEAD CLEK
64, H,N, SHARMA, UnC
65, P.K.MOZLD.MER,UDC
66, s.n.cxmmmmry,wc
67, ANJAK DAS, unc
68, U.C.TALUIG)AR,UDC
69, D.D,DAs,uag
70, s,c.mommai,wc
71, sMmrI, 3, SONOVIAL, InC
72, MORMESWAR Das, 1oc
73, A.K.DAS,LDC
74, D.K.BANIK, LbC
75, KANAK NOMOSUDRA, 19¢
76, I’I.M.MALI,LDC
77, g,su*rmm—um, Ld¢
78, K.CHAIQ}OBAR‘I'Y, 1DC
79+ MOHESH DCLEY, e
80. CHANDAN SONUYAL, InG
81, N,C, BHARALT, 1pc
82. JAGANVATH PAUL, uoc
83. PRADIP KUiaR Das,upc
84, HARI SANKAR Blswas, inc
85. KANCHAN Das,1bg
86. ANUP Kuman DUTTA, Luc
87. UTTam KUNMAR DARDHAN, oe
88, ARDHANEMY DUTTA,STED (SR,G)
89. HIMANGsy DAS, 1ng
90, BIDIAN CHAMIRA 25, ¢

\

e

¥

C.'ertd. . RS,
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91,
92.
03.
94.
995,
9.,
97.
98.
99,
100,
101,
102,
103.
104,
105,
106.

107,
104,
109,
110,

111, H

112,
113,
114,
115,
116,
117,
118,
119,
120.
121,
122,
123,
124,
125,
126,
127,
10,
129,
120,
131,
132,
133,
134,
135,

Page-3
SMTIL, AJnilA COSUnI, LOC
GAULANGA UnS, LDC
JOUGESYIALL PiuL,Loc
SUBHASI! AL kK, LOC
BIRESWAR DUTTA, niC
KAMU naidiall 1O, LoC
PARGATIT LUT3ULs Y, STEC(O, o)
NITAT GAIDR, 0.5,ULC
GURUDAS wAS,UuC
S HHATTAC AU EE, UG
PANKAJ DaS, LUC
SUMAN DAS, 10G
TAPAN DEGNATH,LDC
GAUTAM KANTI GHOSH, STEMNO( 0, 6)
S, VHAR, STEMD(0,6)
DEBASHISH ClAK ROBARTY, LOC
A.K,Das, LG
Dabak M1 ma, v
Jo THOMAS , LIC
AJK. LU S HENY CLERK
KoKOTBANTA LG
A Y.DAS Lo
KeR,SALKAR, LOC
SUMAN 7B y STELC(C.G)
JAYANT S, 10 RHCID 18 W
D1 EAG, Lo
S.MALAKAL, LOC
A.X,CHOSH, Lo
Pole BB Brasin 1
SHT L, LoBLATTAC. WU B2, 1DC
BHASKAR sanA, LG
BASUKI QOSH, e
KAAL Ry PAL, LJC
ANIRBAN NANDY, LOC
KAJAL RALLTAN Das, Uoc
SANSU ¢ ANOUARTY | LuC
AKIMClLAN ubv,swp(o.u)
SATYAETT | an, van;
ClinhoRa I'UPAR CLPCALSTE O Ch, i
SUNLL CHAMLA 50,0074 ¢ »HEAD CLzu{
JOSEPIT SOHTU;L, e

MONISH Ku. Al B 8T (AC A S EE
JHALAK CHAr e A SAlL
SUBHAS IS QEY?, LnC
SAITAY BA-DZA, L.c

2Ll

C"‘" L(u. \‘l



1360
~A

137,

138,
139,
140.
141,
La2,
143,
144,
343,
246,
147,
143,
149,
150,
151,
152,
53,
154,
155,
156,
157,
158,
159,
160,
161,
162,
163,
164,
165,
166,
167,
168,
169,
170,
191,
172,

- 173,

174,
175,
176,

/
Page-4
BAJESH CHET 1) , LI
SAHKAR BHATTAC WIJEE, LoC
BISWAJIT D EBFATH, 15C

ZEITE SHUMNGIR KO IRENG, LDC

Mo SALU MAO, L1IC

PHOD IN (URUNG, LUC

SUKUMAR SINA, LG

FALMAKNHYA PRASAD MALLICK, STEMO CR, T
ikiS. DRASTINA Tliabl,HEAD CLERK
MRS, BOWID1S NOMLIWA,UDLC

MGy LTHT DINITAT SAWIAM, HLG
S, HALUIA MALY SALKIAR,UUC
MRe, PALEIMON MILLAR,UDC

MUS, BLANDINA PONGKYNRIH, UDC
MRS, KALYANI DAS,iDC

MRS, SHILA KOINA DIENGIOM, LDC
MRS, RISALIN DOPA .0DEO.MNE

MRS, JACINTA DKHAR,1DC

MHS. PATRICIA GRACE LYNGUOH,1DG
MRS, KONTIMAI KHOM:SDAN, LDC
MISS. KYNT LERUT TEAN KOIARSOHEOH, LG
14155 . BITOLIN U L 001, LG

1S3, SIGI RANUAT, LuC

MISS, LISSIE CUAVELL WAPS.IL, LG
M1S5. PREISETILIA KHYLLEP, IOC
MISS. JHINTINA KHARKONGOR, LDG
LALTHANA CHHAMGTE, 5, O

BUANSING THAVNG SIAN DOIG, ASSTT,
ASHIM KUMAR MONDAL, ASSTT,
SUBRATA CHATTERJEE, ASSTT,

AJAY LALCO, LOC

4TI, FREEDA ROSE TARIANG,ASSTT,
SMTI. AITILIN RYIUAH,IDC

SMTI, RIDAMON SYLBALIEM,LDC
SMTI, SELRIPLE WAHLAIG,LDGC
MRINAL DEY, 1DGC

ToTHIAN KHAN MUAN,ASSTT,

STEPHEN ROY BASAIAWMOIT, MESSEIlER
BISHAA DED RABHA,MES L 1T, i
MICHEAL MARBANIALG fksy B GER
DINESH PRASAD YADAV,MESSE!GER,

’ alt
()-1‘\ '
/ %;ﬁimﬁi\
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Sub t Allowances and vaécilites for civilian employeés of
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Mo, 20014/2/83/E.1V
Governrent of Indin

Ministry of Finance
Lapartient of rxpenditure

. MNow Dalhi, the 14th Loc'Bl

: .?"
' .

OFFICH NEYCr WNiY

the Central “overnment serving in the Ytrtcs and

Union Toerritoriaas of tlorth Zastern Pagion-improvemnntn
therenf,

The navcd for

attracting and reotalning the servicos
of compntent off{irers

for an:vica in the Korth Eartern

llaglon conmprising tim ~Statma of -‘ssam, Heghalaya, Maniyur,

Hagaland and 1dzarmm har boong econvging the ntention of

the Government for aomo time; Tha Qovernmant had aprointed a
Committes unt'er thn Chafrjmanohip of Socpatiry, Vapartuoent
of buersennel and Zack Adminisatcative Leforma, to roviag L
cyisting allowancrs & Adindinistretive flefnrs, to revirmy thn
existing allovances and f£acilities admi~cziblo to tho varioun

categoxlas of Clvilian Ceonirol Government employmen rerving
irn this roglion and to sug- st suitakle improvemants, Tha

recommenditions of the Cormitter have bren carafully consi-
dered by the Govern ant ~n<d the Fresident ia now plea<ad to

Aecildn na follous 1=

1) Tenuen of porting/deputntion,

) KA K KX K R X

14) ! “cight-ags for Central dejutation/treining abroad
and_ppeci l mantion in _confidentir) Hecordn.
WX X X X X X
[}
111) Special (Yuty) Mlowance ¢ —

Central Covernment civilian erployans who have All

IndAdn tyanafer Miavility will be gesnred A apecial  (Duty)

Allowanca at the r te of 23 percent Af %yaic pny aubject to

Ry o celliny of v, 400/~ rexr month on ro~ting to any atation

in the ntorth bkasinrn 2agion, Such of thous employsan who

are nyexpest from fayent of fnerma tex will, heusvo r, not

Cpﬂtda; . m——

| {w . ’



ABNAXUL *=2 (Contd, )

4

be eliqgible for thin opaecial (Buty) Allowance .M lxhe
Irecial (Duty) Allowanee willlbc in addltion to any
specinl pay end pre Leputation (Muty) Allowince alrea y
Bedng drawn subieat o the cindition that thm;zﬁtml of
such fpectsl (Puty) Allowanun plua g1 ecial pay/deputation
(Yuty) Allowsnecae x411 not.excoed i, 400/ Lo, Soecial .
“llownner like Sy ackal Compeanantory (Kemoto Locnldity)
“llowinee, Lon-trurtion Allowsnen and krojnct Allovance
will he draun separately,

MLt ni st

Ay ETRIP S E

HYRXRYKYXIH

HYNAHN AT
KUV IXN NS .
' 53/ .. PANNLIK
CGOBUT TSI ITATY D THE QO R OF THDIA
" 13
/
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tl0, 20014/10/66/50IV/0,11 (1) \
Got.of Tniia, tinictry of Finanen )
Depaztoont of Expenditure
“\'5,‘ ' )
Reu Xelhd the 1 DAc 19CA
OF. XL i v |

o 0
Subjucct t Igprovanairta an ) frcilitiar feoyr Civilian
-ml-loyaes of the Central Govt, cerving in the

catetes of North Sestern fegion, Andoman
Nicobar "nt LakehaGeep,

Thea underodlonad Lo Mlr.ered Lo 3efor Lo thin
Pdndavry'n Col . Do, 20004 /9/03wE IV AateA 140 lacaomy~g,
1953 and Oth March, 1904 on the Aauhis =+ nentisn,y
Aluve and to aay thot “he feertion of oy king sultabls
improvemernta 4n the allow ine e f o cilitien ta Cent A1)
Government ciploy g ;cst~d {n Porth it xrn Regfon

compriasiny fhe Ttates of . caam, Haghalaya, Maniiur,

Hagaland,, “rijura, arun.ch 1 ,
anasedng the attoenvdon of the Gove, haeor

dingly the
Fresident fo now pl asad to decice ~a

f~llpwva,

1) FRAXANARRIKY
i1) X YR N X o
144) Srecinl Guty) Nllowance.

{

The Centrsl Sovt, Clvilinn erployz2ens who lhavae
A1l India tronnfor Lianility 411 b gqrrnted apecia]
(Dyuty) Allow'necm at t'ie r o of 1220 of haaice {ay

subjact t~ calling of &, 1000/~ rer month on joating
te Any statden 4n the MHorth "astern Fegion, Special
(Duty) “llowance will we in adaiticn to any apecial
pay ,.an?/ox deryul vrdan (Guty) allousnoa Alrendy bhediny
Araun Hubject o Ll cenditdon thit the totrs)l of Such
allowance 11) not ~xe-aed Yo 10C0/~ yom. 8paclal
Allovance lika g1 cial cortensatory (emata locality)
Allowanse, Lon Lruction “llovance and Yrofyect “1lovinncn
V1Ll hn pswn Tepar ctely, :

The Centr:l Govt, civilian erploysca who are
moarhrrs of Neheduled lribes and are othcrwise eligile
foxr the qrant apacing (Lut ) \llowance un. r thia yara
and are cxempted Fresn Payreat of Inccm~a-Tax under tite
Incoume "tax ot wil)l eleo draw S ncinl (*uty) ANllowange,

PR O/ $ 4
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y .‘ B}Ibloot Allomlrma nnd Spoclal Faclhllu for Chvilian meiayna of fho Con{ml Qovemmont worving bi'the Slatos . Sy
s Lt and Undon Tornitorles of the North-Eastemn Regli and in the Andaman & Nlcobarandlllw'd\“'w Qroypo . | v ", P
‘ ""'-1""'5;’ ;'.XO! ’fﬁln_da“- Racommondtllona of the Fifth Cenlval Pay Commlssion. . . ar ',', ;, DA
' With 'a 'view 1 attracling and romlnlnu competent gicars fof service in the Norlh Eaa%on Ro mnpvis‘nu

lhe territories of Arunaohal%mdeoh Asoem.ra” r, Meghalaya, Mizoram, Nagaland md! “‘qﬁ(ﬁiﬂm ‘wefo -
X . lssued Inthis’ Mlplslg. O.M.-No, 20014/¥/83-E.IV datwd Docsmbmﬁ‘ 1883:extending: qa¥} l}o«uhooe nnd‘, o l
|' - olher fachities o the Civiliai Cenlral Government employees sarving in this reglon. Interms dqurl graph 2 theredl, ..
I?J»- ‘these orders ather than those oontainad in paragraph 1 Ev) Ibld: were also 1o opply mutatls milandin to the Civiian .

Central Qovernment employeas posted lo the Andamun.& Nicobar lslands. These wore fuslher. mmww o the
n' ¢ Contral Gavernment. .employces posted (o.the Lakshadweup.lslands in,thi 3 Minluiry's O.M. o d oven hu ylated . R ', ;
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i \March 30, 1964, The allowances and (acilijles were furtiier inoralised n th ln!stry § O.MNo, 20034/ MWE Wi i n“ :
i i+ E.11(B) dated December.1, 1988 and were aiso exigndeiltothe Caniret. Gov ont omploxocl poaltd hlhb North (i1 v
; Eastem Counn*ll when stationed In the Nonh -Easlen Raglon.. e e R N L. !-'

.;' I "2. , The Fith Central Pay. Commiuslon hava inade rsertain racormmendations auggosllngﬁurihqr lm:rovémohm
4 In the allowanes end facliitios edmisélblo to tha Cantem| Govarnmant employees, Including ol the Al Indla.,
e ' 8orvlcue, pasted In the Noilh-Eastern Reglon, Thay huvelwthonooonvmmodltunmu mopc 9 be-extendedio f
i "the’ Conlral Government employees, including Olfigers of the All ‘Indin Seivices, pouted:In 8ikkim. The

: recommendations of lho Comm\sslon havo baon consklou»dby 1he Govemmanl and lho Prélﬂdpﬂl ln row plpuod s
i lo[dec»da as muowa S : , Yot et - --,---...., P
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(l) Tonum nl Poallnulooputallon :: . ' : '

: r; e  The provisions In regand ta lsnwa of posling/dsputation cofitajipd I thik: erﬂilry,a‘{}! b ]Jg’ ‘M{Was. Y

:j_‘, ' EV datad Decenmber 14,. 1883, repd with O.14. No. 20014/16!8&-!2 1V/E.I(B) duled.Dooanl-oH 1988! ".1- il
S ~;{:Bhall c,onllnue tobe appllcabla . o T

.
,o.o

W “ .\‘ .l . \ e Al «.’;}.

‘ . oy
ke Il) Wolghugo for Central Doputa!lomfrmmlng Abioed and Special Monllon In cmﬂdinuai. Rwordo ety ('.;;'-- N
' -~ Thae provisions contalned in this Ministry’s O.M, blo. 20014/3/83-E.1V dstod Docembor:14, 1863, nad WﬂhO M. g

o “ No, 200!4/18/86-!..IV/E II(B) dumd Oocrimber 1, 1088, nhallcomtnuu tobe npplh&blo‘ T X
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e ‘(m) smhl [Outy] Allowance & - - ’ — : ' '“’l‘ i
» Centtat Governmant Cvilian smployees havinyj an"Al! ind':a Tfansler Liabliy® and ppalbd Io lho lroc :
Torritodm in the North-Eaatern Raglon shall bs grunted the Special {Duty] Allowanog int the ravs of 12.5 pcw;L e
£, cent ot heir baslc pay s prescribed In this Minsiry's O.M, No. 20014/16/86-E.IV/E, (1)) dated Decimbar 1, . &
1988, bt without an{)celllng on {|s quantum, in olher wotds, lhe cellingof Rs 1 000 pror month surently In. " o '\ .’
1ome shall no longer ba applicable and the contitlon that the eggregate of the BpocldADu! | Allawénce Hul A 'l
Spoolal Pay/Depulailon (Duty) Allowance, if any:, wiil not excesd R 1,000 per month shadl aloo t e dispansed l\? }*v‘"'
; :thikO\bt‘mr terms and condnllono govemlng the grant ¢ ot thls Anowunco shell, ho\lm oonllnm 1o be-, N (’l f)’! i
! "-"""‘°. A UL ali s
‘s 'Interms of the orders conlalned in this Minlslq 0 OM. No. 20022!2188-5.1!(8) daled May 24 1989; Qemi ,“‘,.:. A "
R * Govemment Civilian employoes having an Al india Transfer Liabifty”.ahd posted Soaarvo inthe nﬂq‘nan Fou Jh
K 'L‘ v & Nkwobar and Lekshadweep Groups +{ Islands are presently entilled to-an Isiand, Bpddal /Wovianca
{
|
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i . varying rates inliou of the Specilal [Duty] Allowiinco sdmissibila inthe North-Eastern Rigion: This Allowknce '”"”'1'3‘?",

. "1 c ‘shnll continue 1o be admisskle (o the specthd calegory o). Ceniral Govemment smpkyoes at the éame fh xli

1 '8 ratog pg prosaribed for the different spocifiod nrens inthg O.M, dated May 24, 1989; hw withoud; !HY calling¥\s ijl Bl i
P l . onte quantum, This Alowance nhallqhohoncolddhbelomndm Istand Spoclal [ aw A
b ?fld.‘ll 3 glg regard to thla Allowamo have besn hshnd h lh!a Mlnlahy'a OM. No 12 N Ubeva'i.ft N ,

H . 4 Ny .-.m'.,- .l:h.)\ .n '
"1’ i ' ' Allertlon s also lnvltod In lhln connoolbn to lho clmlllcalod ortfors comoh\od o Ihll Mlmlly o O.M, 'No: 12q;m o

. 11(3V06-E 1I(B) dated January 12, 1990, which shall continus to be applicable nol only in mispect of thet g '
;" i Central Govemnment binployees posted lo seve in ths North-Eastern Reglon but efgp to thcco postod to i« it E
setva inthe Andaman & Nicobor and Lakshacmzap Groups'of Istands. - . et T
K . : - . ¢
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y glo.'. which are location-spacitic; bhave gither-boon separalnly Issued or are uniler Isnus based on the;: .. ™ .

4 -

;¢ localilies iri the North-Enstem Reglon, At faman & Nicobar.lslands and Lakshadweep. lslands, depepding:.iy 't ;..

| 41,4 Such of those.smployges who are entitly d lo-the Specle! |City) Allowance of the lakind (Spacial Duty}, . -

\7\,
iy
:\9\(\
- i
e

/ r’ . ) ! . 7 .

“+//Edeclul ComponunloryAlloquncoa . . St )

i/ . Orders in regard to.ravision of the rales -of varlsus Special (:dmpensalory Allowances, such as Remole o
i/ ' - Locality Allowance, Bad Climate Allowancs, Tibal Aren Allows: e, Composilé Hill Compensatory Allowance, 1~ -, -

>

' .Government declslons o tha recdmmerwdntions of the Fiith Central Pay Corimlissict relallng.lo these: . 1
i, allowances;'These orders shall apply lo the eigiiie Central Gicvernment employees posted In tha specitied ;.- . .1

»

. ‘onthe area(s) of thalr posting and subject-lo the obisarvail ie of the terms and condllicith spacilied thereln, -

»': ,’,‘Allow'nnco shall also be-entitled, In kil 1, 1o the §poist Componsalory A“O"’.“'_’:‘?P(") 8 '-‘f"_""?"“?"’ 'd: f . &
..+ < them Iri terms of lheae,aepamla.,qggp‘rc. LI O A ' '

o ] L
: 3

'al R R
i - Central Govemment employegs ertitled 13 Lipetlal Compensatyry Allowarices, seprrale ordurd nraspectof e«
;- {Wh'ChVB;f.'Ye,l o be Issued, will conilnue 1; thaw such allowaryn 1 8t the Oxlsting rales with rloranch fo'tho i, o
“'notional’ pay which they would havis drawt In Ly npplicable pre + evlsod scnlec bf pry but for the'Introduction ™ ;-

", ofthe corresponding rovisod ec Jot. 113 the reviard orders are lts.1ea an the basls of the recornmendallons of” .

) ithe Fith Central Pay Commissic i and the Clova mment declslons the teon. . RARTRR ,
P A IASTALE B ' . ., -——;:.--' . . ,".'.‘:-:._ - . .-‘ ... . ", *a .
I' (V) Travoliing Allowance on Flrgt ppaintment ' ' 3 -

The exlsting concesslons s provhded by thig Minis try’s 0.i4. No. 204,14 £2/83-E.IV dated Decemnter 14, 1983 . ..

. and furtherllsbomllpod, in O.M. No.'20014/11vgu & AV/E.II(B) doled L = ember 3, 1 988, shall continue 1o bo
) ‘ '! T, . :

'+ applicable.’

] lling Allowance f6r Journay/s on Translor;13oad Mileago for \ranxportation of Parsonal Effocla ..

- 12 on Transter; sloining Time with tleave

i
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The ‘?X!suﬁabiﬁvlsbnq as conilelned In this Minlsy ‘s O.M. No. 20014/3/83-E..'V deled Dec embor 14 ,.1983 - . .
- _i.slxa{l_conthUﬁ o Bo applicabla. %« o vu. L S - . R
v e "::.ll'l" L ATH E Y NS e ey :’.» * . : . ., *

(vi)Loave Travel Concession - - ‘ LTI '

¢ 7 e— * ¢ o |

. . ‘ oty

~ Interma of the exisling provisiorss as conteinea in this Ministry's O M, No, 20014 5, \3-E.4V doted Docomber . .
5 g 401008, the lollswing options 4ro oveilabs) lo » govorn ment senvant who leavos /ils ‘amily bohind at the old P
o h:e..aﬂd‘.‘.“a’-{.”?(?l' another delec’eti place of residenco, s i who has not availed of fransfe 't tra/elling allowance e
“240F the family. 1, T N e T A A T Yot et l
| L4
f

t

]
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; R T ) ;- S . ) ‘L, :
. :-'('ﬂ).“lg,Oo,rernmonl.sorvamcnn avell of 1he luave tie ve concesslon for journey to I} @ Heime.Town once In "y
., 8' 00K, ‘ ' '

Perlod of wo youto under tho normal Lesye Travel Concossion Rules; |, , v ° '
T e e ey

e 7 i ' o " 1 ""‘,I .,-"" H '
: (b} Indleu thurpol, the gove immenl sarvort can aval )-l the laclfity {or himsaliMersolf 19 | nvps ico byont .
. from the station of st v to the'Hone Town or Ly place whets the fanilly Is josldlk § 1 and lo:* the lamlly - :
« -, lredlricled only (o' the 5{ouse and l\'ﬂfu.do';gor_)dent‘chikim_n of'ags up 10 18 yuars In } 1spact of ons and :

t /- UP 10 24 years in rospe it of daughteri] also to ira! ol once & year lo visit the goverr f 1ont serven ist the -- . S
:[/ slatlon of posling’ : T ) | . '
LI ., L , et .V N o . ; . ' A '..‘- .

2 'mgge&sptq_c_l‘al‘pro.vlslo'r!s,s! all continue in be applicable;

. - R N 10!

1 In additlon, -Central Govemy nenl-employaes mnd thelr lamilles posted In these tarritorles :3 vall be entil v 1o

) n\(all' offlhn Leavo Travel Co cession; In amergéncles, on tvo addillonal occaslons duiing (1 elr enthe ser. Gce
- " carear..This. ghall be.torme d as."Emeérgency Panssge Coucassion® and Is Intended 1o . ¥ able tha Cential o

N ngpgnme‘r!mt employees 8l \Yor tholr faniliet {spouse and two dependeit children] to t w ve! olthet to *ho D
| homia town br the slatlon olf pdsting In ai.omargency, This shatl ba over ol abovathe n r nal entileman 'y - b
! gf lho employode intonns J; tho O.M. dated Pucemblar 14, 1883, ind tho two addhlonal pe § wges under thy "

e maergency Passage Cono 1sslon shall e aniled of by tha entllod mode and class of iy & 1 s admisslble !
" under the norimal Leave Tr 1 rel Concesalon Rules, ' C

' .

, \ ' .’ . .
P Furhor, in modificesion of I hyy, ordara conlained In this Ministry's O.M. No. 20014/18/8¢-1 & VIE.I(B) dated i

- Docomber 1, 1980, Ollicor s\drawming pay of s 13,500 and abova and fhair Inndiles, 1o npounn oixd two : !
dopondant ohildron fup 1o 10 yonru In susppct of sons and up 10 24 yoars In respact ol ¢ mughtera) wil be
“pormitted to trava) by air'an Loave Traval {Concnsalon batwoern AgonnlvAlzawVinphutt Babad/8licher in”
. tha North East and Calct M and vice voin; botwenn Port Blals In the Andniman & Mio o ar islards and !

Calculta/Madras and vice varsa; and biotwnon Kavaralll I tha fokshadﬁeap Islande and Cochinandvice - . '
vorsa, ) . ! : - - . n P
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' . l 5{ (vii#} Children Education Allowance and Hostal Subsldy

et ot M m—

i Govemmeont einployass, Including Olficais of the All India Services, posted to Sikklin T e

' ' / i . :
. I H e /) b L1 &
it} . H .
a . . LA . ’) i ?’};’ 0‘«!_\\‘
. |
f— . I ‘
“J.‘ hd - ’\:A
S , . . '
8} , .

ki .« The exlaling provislons us contalned In this Minlstry'n O,M. o, 20014/3/63. 2.1V dnlc'd Docdinbor 14,1983 . ..
| ,shall ogntinua lo bo applicablo, The tatus of Chiluren Euucation Aliuiareo npd b {9”.!(;. Subsldy hm{inuboon
. tevised In the Deparimant of Personnel & Tralnlig C1.1. No, 21017/1/97-Etll.(Alioviivaos) datu 1 Jiing 12,

" * 1898, the Allowance and Subsidy shall y'c'ag‘y;ubl_q. g&?@zfevised monthly rates o' Rs 10,9 and Ao 2}09
i ‘rGSppql!veN'ppr._chlld. L RORRSUMIEE 321 JLE I R S

TNy 0
Artewind e ‘ o

] ! et g D . . :
t i {ix) Retention of Governmient Accommodation at fhr Lost'Statlon of Posting o C
IB i : The facllity of retention of Goyernment accommaxd atioh al the last station of pesting by the Central Goveinrherd Co
| .".employees posted 1o the specliied tertliarios ahcrwhesé lanitiss continue to stay ol that station s avefisble-
X - interms of the orders contalned In the erstwhile (Min'stry of Works & Housing O.M. No. 12035/24 ATVol iy .
f | daled February 12, 1884, as amended fram G fo.lima. This lacility shall continye to be avallabletathe <~ *
| ' Nicobar lelands “o'-L

*

.1 eligible Central Government empioyees posted In {4 Nonth-Eastein Reglon, Andiman &'

i," end Lokshadweop lslarids. In partial modilication ¢ these orders, Licehce Fea fat tha accommodation 6o, -
ra tho accommodation s bolow the 1, . -

" . relained wlll bo rocovarablo el the applicable nenal 10108 In cnees whv{ : i
.. .20, type lo'which the employes Is enthisd to and n} onw’and a hail thines the dpplicable nounal tatss in oasus’ L. -

, . u..where tha enlilled type of-accommodalion has bzen relalned. Tha lacilily of ratsrilion of Go"vommqnl..'. e
; . accommadation al the las! slglion of posling vl alto be admissib!g'for a perlod of three yenrs beyond ll)e DR
i formal permissible petiod for.retentlon,of Governmont aecommedslion prescribed Inthe Rples.: w- i’ v

T

oy

' ¢ TR T
[ . - 7
PRI

: . . . sy .{:\- . ‘ .
" {x} Houso Rent Allowarice for Ermphyegsln, Oci:upn!lion of Hired Private Accommotialion |

', ", """ Tho orders containgd In this Minialry's O.14. No. 11016/4/E.1(B)/84 datad March 210, 1084, and sxtended in ,"{b N
! I ! hiy W"lb"y'u' Q.M No, 20014/10/00.17 y»//l’..li(l'--) dinte:d) Dm,mnbt:: 1, 1900, < 1nll cordlnve to be applieable] 0
] L . f ! Lo -, ..'. ‘e , Y

. -~ oo ‘. -
-+, - " {x§ Relention.of Telephons Facllity at the Last €tatlon of Posling ' P
++ As provided In this Ministry's Q.M. Ne,. 20014/16/16-E.IV/E JI(B) da'ed December 1, 1988, Contial ilovommant
smployees who are aligible for ras identiel teloponus may be parmitted 1o retain thelr reskdentinl tolophone;, -

"+ atthelr.last station of posling. provided the rental and alt other charges are pald by the conco_meil employeos
i -1, Jhemaselves.- . . . . e L . ‘

" . 4 '; B . Wt ....":,. 1:::.,; . |1-‘,;“.:,,‘-|
(xi)Modlical Facilitlos o . . ‘ . . ,
Farnllies and the ullgible dnéendunts of Centitl Government employoes who siny behind al ‘he previous
* " slallons of posting on the umploynes belng potlad lo ths specified tenllotles shall continue to be eligiblo to
avall of CGHS facllitles et slutions where such faclilles oiq svellable. Dolplled ordeti in this rmgard will be

i lssued by the Minlslry of Heulth & Family Welinso. ' N

3. Thu Prosldent i3 also plonsed lo ducido that thi<o aiders, s to lor oy thoy talnte ty thi Dot Goyummnm;-. '
amployead poslad In the North-Euterm oglon, shalt alse bo upptivable mulstis mulandls to the Chllioh Cordral,

L

1
T ’

4. These orders will take elle’cl lrom August 1, 1¢97. y o .
.o ——— v e e [] LVt .. '
5. Inso(oras parsons serving inthe Indian Audit and Accounts Deparimant ais concqmed’ thess ordgrs Issuo-

' alter conoullation with the Compliraliur and Auditos Genoral of Indla. - ' Tt
6. Hindl version wilt follow. C, ) h DR Co
C oy . _ T T TRt
[ L » e
C ' i : ¢ ' ST
., ) " . . .t PR e \ o + . . '-' Yt
v - /" | Coed e M,@; /\ ¥ ..'.,‘l
* N LN . f'" . . : .-, .« % e - P . L “!,.tll.” .
; kg N, : ', (N.SUNDER RAJAH) L S
.o . Joinl Secretary lo the Ggvomnent of India . .
i ' . ',a 4
To ' .
11, "

All Mlnis.mosIeramnam ot the Government of Irdla [As pat standsid Distibution List} _
Copy [with usual number of spere coples) torwaided to C&AG, UPSC, elc. [As por slnm{nfpl Endorsomont Lls!) .
Copy also forwardod 1o Chinf Secrolnty, Andamnn & Micobar Isiands and Admlnlmmlo(. L'nkghnrlwomp, e
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N, /1/2/ 9Z-Adnuy. dated 11.9.98 or., the snbpect Gted above and o 6y that
sdnis sibility criteria for prant of Special Duty Allowance to Cential Governnent
GroypC! und ‘0" € nployees posted i l\.o'th Eazt Regiver haa been exawined in -

wn'mltuliou with M/ o UA&E and b/ o Finasn e, D0 scment of Bxpeaditie and
i has bm..n decided that ansfer liabiliy ot s e n\l‘luu v U2 Gitntes Lel Y

Sdivles u( INIZR, Wust Bengal, Ui hae, Qulran

Cikbim and poat of Diadhyn Ponleash

wnnut be ucul«.d agsoll India tranates Habbh ey to {ulf 1 ivhe conditions laid dosen
by, the Suprenie Court vs well as M/o Cinice. Meme, thiy me not entitled to
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, Caunvvaliay Bereh s Jadpement dated 20 6,00
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Jrion of Indix & Ors T T I ResponQants

: ' y lRYa‘lxi

THE MO 'DLE RR O GUSTIOE U.HTBAHUNl;VIGEsCHAIRHAN.

-

i oy oahmed .
Lr.o.C. Pathak,sdel.C.i.S. L

a

advecste for the applic.nts:

advocate for the respondants:

9:83:&;“ Hon'ble Mr-Tustice Dl N
| Barueh, Vice-Chai-=«als '

Objeri0n has not been filed in spitc
o¢ wranting adjournmente.

Application is admitted.ﬂr.B.C.
pathak, learned Addl, CeGeSeCo har
already eptered sppearance on behalf of
all the féspondents. No fornal notice
need be sente List on 21=5=99 for £iling
of written gtatemcnt and further orderee.

Interim order shall contimis.
N A -

2 BmgeBe

Sd/VICE CHAIRMAN

hemo,No. |S S Y Date 3/s; a7
sa

Copy Afor inﬂbxmation‘and nucessary action to:

X B.C.Pathak,mddL.CJE.S.u. Central Administrative Tribunal,

Guwahati HBench,Guwphati -3, .

. s etk ety
2, hx, A.nhmed,hdvocame,uenural administrative |

iribunal , Guwahaul

pench jGuwdhati =5.
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. CENTRny?ADMINISTRATIVE TRIBUNAL
.« GUWAHATI BENCH

Date of Orders Thins the 19th Day of Decomber 2000,

HON'BLE MR.JUSTICE D.N.CHOUDHURY.VICE-CﬁAIRMAN '
. HON'‘BLE MR.M.P.SINGH.ADMINISTRATIVE MEMBER

0.A.N0.,94 of 1999

L, Enqinqaring Drawing suagg Assoalnt fon Quwahat |
Branch, Guwahati.

2. Sri Akan Kumar Dutta,
President of Enginearing Drawing Staff Association
Guwahat{ Brnach, -Guwahati,

3o  Sri Anil Kumar Dag, Secretary of Engineetihg'
Drawing stafg Association, Guwahat4 Branch,

~ Guwahat4,':. Applicants,
By Advocate Mr.A.Ahmed,
l. Union of India & Ors. Respondentsg,
By Advocate Mr.B.C,Pathak, Addl.C.u.8.cC.
OOAONOQQS of 1999
l. All India NeGo+0.Ses Association, Applicantg,
2+ Sri Nagen Bhatta ‘
President, C
'a".‘,‘u,.\,‘,:,:';_ . . .
oo v XL 3t '
L ;»";m{;%ﬁf% 3o Sri Dhira J Nag,
v 9Q¢x&§ . “ecretary -
i~ 4 Central Public works Department,
(o [ . Guwahati Branch, Guwahati,
% B Advocate Mr.A.Ahmed,
N
B\ ~Vg~
’ "le Union of India & org, Resgpondentg,

By AdVOCfate Mr.B.C.Pathak. .AddloCOGQS.C‘

Q:A.NO,96 of 1999

l. Central P.WeD, Workers Union
Guwahati Branch, Guwahati,

3 2+  Sri Anil Goswami, Secretary of Central P.w.D. Workers
t Union, Guwahati Branchy Guwahati,
3o Sri sibnath Saha

Pregident of Central P.W.D.

Workers Union
Guwahat{ Branch, Guwahatyg,

Applicantg,
By Advocate Mr.A.Ahmed
' Vg~
l. Union of 1India & Ors. Respondents,

By Advocate Mr.B.C,pathak, Addl.C.G.5.C. '

l\./,\/ /&R?& é:/((y | contd/=
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OsAsNO97 of 1999

1. Central Public Works Department

Mazdoor Union, Guwahati Branch,
Guwahati,

2. Sr2 Narayan Singh, President of
Central Public Works Department

Mazdoor Union, .Guwahat{ Branch,
Guwahat{,

3y Sri Prafulla Chandra Kalita,

Secretary of Central Public Works Department,
Mazdoor Union, Guwahati Branch, Guwahati,

Applicantg,
By Advocate Mre.A.AHmed '
-Vg~ =~
l. Union of India & Ora. -
Regpondentg,

By Advocate Mr.B.C,pathak, “qdi.c.c.s.c.

‘ - Q.A.No0.98 of 1999

1. Centralvpublic Worka Department.
Class IV Staff Union, Guwahati Branch.-Guwahatio

2. Sri Mritunjay Dag, President of Ce

Department, Clags IV staff union,
Gl.lwahatio

ntral Public Works
Guwahati Branch,

¢\ 5ri Joram Topno, Secretary of Central Public Works

quepartment, Class IV staff Union, Guwahati Branch,
nguwa hati o

Applicanta, -
3§dvocate Mr Ao Ahmed,

"3’/’ Vg~ .
1> Union of India & Ors. Reapondents,

’

By Advocate ME.B.C.Pathak. AddloCnGoSoCo

OQAQNOogg o_f 1999

lo Central Public Work Uefartment.
Junior Engineers sgoclation,

. Guwahati Branch, Guwahaty{.,

2. Sri Umesh ChandraDag, Presideht of
Central Public Work Department.,

Junior Engineers Association,
Guwahatl Branch, L

3. Sri Dilip Deka.'uacretary ©f Central Public Works
Department, Junior Engineers Association,
Guwahati Branch; Guwahat{,

Applicantg,

| By Advocate Mr.A.Ahmed,
' Vge

l. Union of India & Orse. Respondent g, !

l--x, . | *@iigz\éﬁgi;Jk;. contd/~3
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0:A.N0,100 of 1999

.le  Central Public Works Department
Staff Aasociation. Guwahat { Branch, Guwahati,

2+ Sri 8irish Chandra Bora,

President of Central Bublic Work Department,
Staff Association. Guwahat{ Branch, Guwahati,

3¢ Sri Dinesh Chand}a Paul,

. Secretary of Central Public Work Department,

Staff Association. Guwahat{ Divisjion.

Applicantg,
By Advocate Mr., A+.Ahmed.
1. Union of %nata & org, Respondent g,

By Advocate Mr.B.C.Pathak, “ddl.c.G.s.c.
S RDER.

D.N.CHOUDHURY.VICE;GHAIRMAN:

longer resintegra f£rom O:AeNG.94 0f 1999 to 100 of 1999,

The admissibility of Special Duty Allowance and

other like allowance mentioning

. AWIBYEY

Rl (T 3
TN ‘?Q§%%8 ,
e TR N\ 1986 and 20th -

1987 hasg already been ad judicated upon by the
o ' .
:gﬁpreme Court in Union of India & Ors

in the office Memorandum
ited 14th Deécember 1983, 29th October,

~V8=- 5.V{jaukumar
(3) 'scc. The relevant
part of the judgment Of the Supramo Court 18 re

"Para 4.(b).The 1986 memorandum makes this position
clear by stating that Centra]l Government Civilian
employees who have All India Transfer Llability
would be granted the allowance "on posting to any
-station to the North Eastern Region " This aspect

" and others.'reportéd in.1994:8upp,

produced bhelows -~

The admissibility Of the Special Duty Allowance in Pursuance .

of the Government Memorandum has already been ad}udicated

L\/q/ : o contd/-
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upon thus the aforepaid Judgment will also regulate the

admissibility of these cases. The respondents are accordingly.

directed to act 88 per the decision rendered by the

Supreme Court, The office Memorandum dated' 24,2.99

(Annexure §)
is reproduced belowy:- \ ’

"The undersigned is directed to refer to
Chief Engineer(NEZ) s ) ettor No.71/2/92~Aamn,
dated 11,9,98 on the subject cited above and

liability to thege employees within 12 states
l.e. 7 Statesg of NER, West Bengal.'Bihar. Orissa, -
Sikkim and part o ' )

‘may not be paid Special Duty Allowance
henceforth, However, the amount already paid
to them shall not be recovered, :

This 1issued with the approval of the
. Director General (Works), "

be no order as to CcCostsg,.

Sel)  wrev CLRmimon

' 7
' ‘ 6'(/7/' I' }L], ! 1T [ ﬂ )

crified to be true Cepy
aRTiNg

: -

il

r- Zection Officot (()a, . : s
argam - afasy® (=i e , .
Cortral Administrative Tribunn!

Cxfra warin @fbeg q:& g/@

Suvrahati Bonch, Guwohat-#
i cmadls, gt



'™
-
L}

Pay

'Iucp

RN

PR HO,

"

G, 077 2ER DG

0%

No. 1421/91-EC, IV(C)
Government of India
Dirgctorate General of Works
Central Public Workg Department

- owinan ity it

-

Nirman Dhawin, Wew il
Dhted the / Janaay, 2o,

P b
o

OFFICE ORDYR

ment - of Speoml Duty Alliwamce o Growp ‘'C', D' and Wt.xrk
Chnnrgcd ofﬁcmlq of CPWD in Norlh Last I{ouou

Lynwut 0[’

.:’ lhc Nonll I:,
Y dateds 14,12,
: CPWT'{) hdvc
No JS o 10

.‘lf

pl

N ‘xm

1 Group ‘("

reasonvd
o aucl

v, Supemn

st chxon Wag allowed vide M/o Finance

.;}_j Lo revzcw _ihxs Dxrcctomtc '8 Order of even numb

Thes :r.m

trau&fcr and sevdority are reg
AUow.m%

L cmploycc u:mmdnred ineli

pocwl Puty A.Ilow:mcc, (SDA) to the employees posted in

.M. No. 20014/3/83-5.1y
Sumo omployecs' Unions in
CAT, Guwalaj Bench i:’\ OA
a8 issusd Order dated 19, 12.2000
er dated 24,2.1599, -

1983 :m nxuc:ud(.d from tune {o timo,
50 rau,cd the f4sue bofore thc, Hon Lle
of 1999 ﬂhcrc tho Hon’ble CAI b

nor has been wmzdurad i consultation witly Myg Tinance (Dept, of

Al pcndmg cases in tho North East Roplon may be decided g

¥

‘D and Wozkﬂf‘lmm'-d srployees of NIIR for whom ru,ruinncni

ionalized, are pot entitled 1o
cmployees need 1o be COI,]B”
order de mlm

Speoial Duty
These

red individuaﬂy and @

<enttiement of SDA. to any
gible will be jum wd by

5 all e reasong for- non-

the concerned
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3. Oflice Superintendents
may also be entitled

mdwxduaﬂ and served bvl epi

Tunlor ingi

slation in NE chxon from out;

ing ngm_&gm Such - reasoned order  ghould

be  addregged
piatered Postof " Peon Fook,

'nccm reorulted wnd prowoted gy AllIndia Dbasiy uy pusted to any

vide may be entitled to SDA.

and Stenographer, Grade I promoted on al Indi

a bagiy
10 SDA, if poated 1o NE Region from outeldo,
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R ';lhc paym«.nt of Special Duty Allowance 10 hmilp[blc oflicials must bo stopped

e Y hnmullutclv renceforth, . As tegarda recovery of tho amount alrendy paid, the
cut‘oLf dnw 101 the purpose will bo intimated as soon an tho decision o takes
bv,thc qomyctcm authority, :

-jv.::)l.,\w‘lwy oo

l/l ( l k"‘/ ;‘?"-/ /C.‘ {‘
| (VL KOMIALY
Lo, ‘ Dy. I)u setor Admm.

i 'SAddl Dmmr General (Works), :
“;»l::w(un RL)},LUH CPWD, ' ‘

+

“;'!C,hwf Ilnwncw (NI.,Z,), |
i C' P WD Dhaﬂkhcn, B
%

: 'ntrollcr of Accotmta, Nnm:m Bhawan, Masw I‘)r-lln wuh :v!om@ e
" No. G- Mx,sc/SDA/Pr.AO/’l C/2001-02/2739 dt 15.6. 2()01 | Ve

_ \\\\r'*
i o . (U, K, kaHf\)
O Jection (‘)Uu. o

] Ny,
o S .
. ‘ : -
ey
Lo
s
g
i
.
'
.
" ’ -

. et e+




